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" LAW, JUSTICE  AND LEGISLATIVE AFFAIRS DEPARTMENT
NOTIFICATION
Delhi, the 2ad $uly, 2003 -

Na. F. 14(330-LA- 2000-03/1096 —The follo\\nng Act of lhe Legislative Assembly of the National Capital Terria
of Delhi reccived the assent of the President oﬂndla on 13-6-2003 and is hercby published for gcncml information.

“The Delhi Official Languages Act, 2000 (Dcnu Act No. 8 12003)

(As passed by the Legis!ative Assembly nflhc Naticral Capilat Tcr'n'tory of Delhi 3-4-2000) '

AR AcLuo provide for adoption of Hindi in Iscvn‘;.lgri‘ scTipl as (e first pfficial language and Punjabi in Gurm
scripl and Urdu in Persian script 25 (he second Janguagcs 1o be usad [ar the ofTicial purposss :md oLher maltcrs of;
: National Capital Tcmu:lry of Delhi.

He it cnacted by the chlslativd Assembly of National Capital 'i'i:rrilory of Dethi in the Filly First year o
Republic of India as follows :—

1. Short title, extent and cémmencement—{1) This A maj be called the Delhi Oficial Language Act, 2

{2) Itcxdends'to 1hc whelz of 1hc Natonal Capital Tcm'mr)' cl’Dthi

[} ll shall come into forcc on such dalc as lhc Govcrnmcm may, by nah fication in the Official Gazcelie, ap

2. Dct'mnons —In lhrs Ac1 unless the conlcxl ol.hcnwsc rcquucs

{a) “Dclhs“ means thc Nati onal Capllal Tcmlury cl'DthJ ) ' .

) “C-ovcrnmcnl" means lhc Gnvcmmcm ol'N:nmnal Capllal Tcrmory of Dclh:

(<) "chlslalnc Asscmbly means the chml:uwc Assnrnblg, of the National Capiud 'Icmlor} ol'DclIu

3. Hindi la he Ol'l'u::ai Lang-uagc of Dr:lhr -—-—H'Illdl. in Dcvnagn script shall, with clTect rrom such dae 2
Governmenl fmay, by notilication i in the Ollicial Gazettc, appoinCin (his behall, be the Oficial Languape ol Delhi.

Provided that the English Ianguagc may continue lo be used, for llmsc.'ldmlmslra!wc and lepislative purposs
Delhi for which it was being used belore the commencement of this Act ini CONSANANCS W llh the provisians conlaingig
Section 3 ol the Oficia) Languages Acl, 1963 (19 ol 1963):

Provided further Lhal 2 translalion of any Bill infroduced in, oF Act passed by, the.Legislitive Asscnblys
ordinances pramulgalcd by the Lt. Governer of Delhi or o any order; rule, regulation or bye-law issucd underany Jaw
by the Partiament or thic Legislative Asscmb!y or any other stalc faw cxtended 1o Delhi published under the guthority
LL. Governor of Dethi in the OfMicial Gavene, shall be deemned <o be the aulharisative Lext ilicreolin Lhe English, Pung
Urdu lanpuages under this Acl .

4. Punjabi and Urdu to be sceond Gicial L:m],{uas,uuf Delht.— Pun]nm in Gurmuk}u scriplungd Urduin P
scripl shall be the second OfMcial Lan[,uagco(Dc]h: Tor ihg fullowm;, purpases, namely .—

{a) Reccipl and rcply of appllcallons ang pcl:lmns by all Cll'ﬁcc.s of Government of NCT of Delhi in U
Punjabi, : ;
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) Publication of the translation of impsortant G'ovcrnmcnl mlcs rcgulahons and Gazette Notificaiions in Urdu
and Punjabi also. - .
{c) Signboards of Official Buildings, Governmeni offices and roadseic. will bear the names iri Urdu and Punjabi
also. .
(d) Publica[ion cf important Government advcrtisements in the News Papers in Urdu and Punjabi alsa.
(©) Proceedings of Legislative Asscmbly will be rccurd:d and issued stmu!lan!:ously inUrdu and lejabl also
" wherever required. -
5. Porm of numer als.—The form ol' numcmls tobe used for (healficial purpose of Delhi shall be {he intemational
fIndizn numerals, .
. 6. Power tomake rules—(1) The Govcmmcn[ may, by notificatian in the offlicial Gazeue, make rules for carrying
th: purposes al this AcL.
{2) In particular and withow prejidice to the gencrality of 1h¢ foregeing power, such rules may provide far ali or
the following maiters, namely -— ) - -
() the manner of translation of the aul.honlauvc iextin Hde Ianguagc nl Bll]S clc. inEnglish, Pl.ugabl and Uedu
languagcs, .
(&) any other matler which is rcquirccl 10'be or may be prescriberd,
{3) Every rule made under this Acl shall be laid, as soon as may be aRer it s made, before the House of the
tive Assembly, while il is in Sessjon, for a tolal period of thirty days.which may bccompnsed inone session of in lwo

" successive sessions, and if, beforc the expiry of the session immediately following the session or the successive
o aforesaid, the House agrees in makmg any modxﬁcahon in 1he ruleor the House agrees that I.hc rulc sheuld no1 be
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